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(a) whether Government arc cvoh ing 
measures to arra11ge a one-time clearance at 
one point for power projects on matters 
like forest and environmcnta I clcara nee and 
fuel linkages ; and 

(b) if so. the directions issued by Union 
Government in this regard to the Central 
Electricity Authority, Nationa I Thermal 
Power Corporation and Nationa I Hydro-
electric Power Corporation '! 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF POWER JN THE 
MINISTRY OF ENERGY, (SHRIMATI 
S ·u S H I L A R 0 H T A G l) 
(a) and (b) A suggestion was made 
at the State Power M inistcrs' Con ferencc 
held in January. 1987. that there :;hould he 
a single window clearance for proposa Is 
to set up power projects. The proposals for 
Power Projects are not susceptible to one 
window clearance in view of the fact that 
1tate as we JI as Central Government agencies 
arc involved <1nd in the absence of com-
moJlality in the aspects from which the 
required c lcarances, under various statutes. 
have to he i;iv.cn. 

Transmission l.incs i '1 Eastern S cctor 

0 96. DR. A.K. PATEL : 
SHRI C. JANGA REDDY ; Will 

the Minister of ENERGY be pleased to 
state : 

(a) the particulars of places in the 
Eastern St:ctor where power stations have 
started generation and there:: are no trans-
mission lines : 

(b) the r-e;i'ions for not in·>t:llling th::· 
transmission line~ s.o for; and 

(c) th~ remedial steps ta ken •• thi~ 
rei:,3.fd ·~ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY. (SHRl-
MATl SUSHlLA ROHTAGI) 
(a) w (c) The transmission lines 
associated with various power projec1s in 
the Eastern Sec1or are being implementetl 
concomitantly with the generating unit~. with 
the e.'(ccption l)f' 40'.) KV substation at 
BidhannaKar assuciateu with Fara~ka Super 

Thenna I St<1t io11 and ::!::!~) K \' Hazipur-
Fatwa line associated with Muzalfarpur 
Thermal Station, which have been consider-
ably delayed due to various rea<;ons. These" 
works are being executed by \\'est Bengal 
1Jnd Ribar State Electricity Boards respec-
tively. 

The State Governments have been 
<1dvised to c:loscly monitor and supervise 
the implementation or these projects. Th• 
Centra I E Iectricity Authority has also heen 
asked to send teams lo these projects with 
a view to identify the implementation con-
straints and render advice to the Seate 
Electricity Boards concerned. 

Retail Prices of Cement 

•97, SHRl C. MADHAV REDDY 
Will the Minister of INDUSTRY be pleased 
to state ' 

(a) whether recent policies of relaxation 
in retail prices of cement have failed w 
increase production signilicantly and led to 
ever incrc<1sing demand~ by the manu-
factures: 

(b) the retail price of cement befon: 
price controls were removed and the present 
price; and 

(c) the corresponding free 011 board 
prices of cement being imported now '! 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MlNISTRY OF 
INDUSTRY (SJ;IRI M. ARUNACHALAM); 
(a) The Government have not taken an)' 
policy decision in regard to re lax at ion in 
retail prices of cement. However, GovernmerH 
havedecitkd 10 increase the retenllon price for 
l"evy cement to extent of Rs. 24'50 per tonne 
without incre;.1sing sale p1·icc to the consumers 
and reduce the li!vy quota of a II cement 
units by 10% with effect from 15th December. 
1986. to enable the cement manufacturers 
to meet the increase in cost of production 
of cement. Cement production i~ showing 
continuous increase during tm: last few 
years. 

(b) The Control price of Cement, inclu-
ding packing charieS and excise duty, imme-
diately before the introduction of partiid 
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dc-contro I (lf cement on 28.2.82 was Rs. 
540' 19 per tonne. A" against this. the 
current price of levy cement. including the 
excise duty a11d packing cha1ges, is Rs. 
353·99 per tonne. However. the retail p1ice. 
inclusive of central sales tax. local sales tax 
and other levies differ from state to state. 

The retail price for non- levy cement 
varies from area to area and the Cement 
Manufacturers~ Association has fixed the 
following upper 
cement:-

Kcrala, Maharashtra 
Jammu & Kashmir 
and North Eastern 
States 

0 ther States/ 

Unioi1 Tcr-ritories 

ceiling for non - levy 

Rs. 69 per 
bag or 
Rs. 1380 per 
tonne. 

\ Rs. 64 per 
I bag or 

. I Rs. 1280 per 
I tonne. 

The above prices arc inclusive of Central 
sa Jes tax, stcckists margin and local trans-
port co,<;t up to 20 Kms. from the dest inq ti on 
rai I head bt1t excludes local sales tax and 
other local lcv ies applicable rn differen1 
Sta tcs/ai·ca~. 

(c) It ha." been dL"cideu by Government 
11ot to impurt any cement during the current 
year i.e. 1986-87. The F.O.B. price per 
tonne at which contracts were cancludcd 
during 1985-86 stood nt US ~ 25·50 from 
rupee payment areas. The F.O.B. price 
from free currency area was US $ 28 per 
metric tonne and tht! purchase contract~ 
from such area~ were finalised by S.1 .C. 
agn insl counter trade ba:-.is. 

New Arrangements for Suppl3· of Coal 
by Coal India Limited 

"98. SHIU NARA YAN CHOU BEY : 
Will the Minister of ENERGY be pJeased 
to state: 

(a) whi:ther the Coa I India Limited has 
decided to stop direct supplies of coal to 
industries which require less than 120 wagons 
a year; 

(b) ff so, the details of the new arrange-
ments made for the supply of coal: and 

(c) the reasons for change in policy '? 

THE MJNJSTER OF ENERGY (SHRI · 
VASANT SATHE) : (a) to (c) In order to 

ensure timely, easy and regular supplies of coal 
to the small consumers, Coal lnd ia Limited 
have decided to link al I consumers having 
a 1·cquirement upto 120 tonnes a month with 
Coal India stockyards on a permanent basis 
and delink them from the collieries. This 
has been done on the basis of the recemmen-
da tions of an Expert Ccmmittee headed by 
SHRJ J. G. Kumaramangalam, formcl' 
Chairman of Coal Mines Authority Limited. 

' 

Conference of Chairman of State 
Electricit;1: DQards 

*99. SHRI S. M. GURADDJ 
SHRI l-;I. N. NANJE GOWDA 

Will the Minister of ENERGY be pleased ·to 
state : 

(a) whether a Conference of Chairman 
of Stare Electricity Boards was held in 
December. 1986; 

(b) if so. the main topic$ discussed at 
the Conference: and 

(c) the outcome of the delibcra ticns at 
the Conference and whether any time bound 
programme has been prepared for achieving 
se/f-suff ciency in power during Se\ en th Five 
Year Plan ? 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF POWER JN THE 
MJNJSTRY OF ENERGY. (SHRJMATI 
SL1SH1LA ROHTAGJ) : (a) Yes, Sir. 

(b) and (c) The measures necessary for 
achieving self- ~uff!ciem:y in power st1pply 
include expenditing ccffmissicnini; of on-
going projects, better utilisation of existing 
capacity. implementation of ~hort gestation 
projects. reduction in transmission and 
distribution los~es. and demand management 
:md energy conservation. The main topics 
discussed at the Conference related to these 
issues and included implementation of the 
power generation and project commissioning 
programmes. review of the renovation and 
modernisation scheme for thermal stations, 
supply of coal to thermal plants, and 
m .. easures for reduction in transmission and 


